7779 Wristen 4nswers BHARRA 20, 18§] (S4AKA)

Pproapnr Siepl o
2081, Shri 8. A, Mehdi: Will the
Minster of S, And Fuel be

pleased to state:

(a) whether any change 1n the
agreement haz been made with
LSCON. of Durgspur Stee] Plant;
and

(b) if 50, the nature of the changes
proposed and accepted?

The Minkter of Steel, Mines and
Foti (Sxitir Swaran Singh): (a) and
(b). Under the original agreement for
Durgapur, the liability of the contrac-
tors for the sife working of various
portions of work s limited to twelve
months from the date certified by the
Consulting Engineers or six months
aftey taking over of a section by the
project authorities, whichever is later.
As 1 mentioned i1n this House on the
10th of August 1959, IBCON has
uhtiertaken to rectity at their own
expenst any damage to the Durgspur
shiei works caused by settlerhent of
foutidations containing bored piles for
a péfiod of ten years The Hindustin
Sted! Limitéd s taking necéssary
attion W incorporate this change in
the agreemént.

Gorskhpur Univessity

2ot Shri Rallha Mohan Sigh: Will
the Minister of Education be pleased
to siate:

(a) the grant proposed to be given
to the Gorakhpur University by the
University Grants Commission during
1959-60;

(b) the grant actually given during
1958-59; and

(c) the amount of special grants, i
any, gwven for special schemes for
rural uplift during 1959-%07

The Minister of Bducation (Dr K.
L. Shrimall): (a) A sam of Rs. 3,149
has already been sanctioned to the
QGorakhpur University during 1958-80
As regirds further grants propawed 10
be given during the year, it is not
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possible to give any estimpte at pre-
sent.

{b) and (c). NilL.

Central Bpecial FPolice Establishment

Shri 5. N. Ramaaul:
m{nammw:

Will the Minister of Home Affairs
be pleased to state:

fa) the total number of cases under
mnvestigation of the Central Speiisl
Police Estabhishment in Ambsla
Branch with their date of registration;

(b) whether it 15 a fact that these
¢nses have been pending for the last
two or three years without any action
being taken in the matier; and

(¢) if so, the action taken by Gov
unmenttoexpédltetheirdupual‘

The Minister of State in tha Minis-
try of Home Affairs (Bhri ).
(a) A stitemiént Ehéwing thé
information is placed on the Tuble b!
the House [See Appendix IV, an-
nexure No

(b) No
(c) Does not arise.

Toddy sheps in Kersla

Shri Warier:
Bhri A. K. Gopaian:
Shtf Kuhhan:
2658. { Sari Koltiyin:
Shri Maniyangadan:
V. Eacharpa:
ﬁhﬁm-
Will the Minister of Home Affatty
be pleased to state:

(a) whether it 15 a fact that the
Kerala Administration have decigied
to take back tpddy shops from £o-
operative Bocieties of Teddy Tappers;

(b) if 50, how many shaps ar¢ to
be re-puctionéd, and

{c) the reasons for taking this
decision?





